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THE VICE-CHAIRMAN (SHRI
G. SWAMINATHAN): The question
is:

“That the Bill {0 consolidate and
amend the law relating to the tre-
atment and care of mentally ill per-
sons, to make better provision with
respect to their property and af-
fairs and for matters connected the-
rewith or incidental thereto, as re-
ported by the Joint Committee of
the Houses, be taken into considera-
tion.” :

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
G. SWAMINATHAN): We shall now
take up clause-by-clause consideration
of the Bill.

Clause 2 to 98 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

KUMARI SAROJ KHAPARDE: Sir,
I move;

“That the Bil}] be passed.” -

The question was put and the motion
was adopted,

THE APPROPRIATION (NO. 5) BILL,
1986

THE MINISTER OF STATE IN
THE DEPARTMENT OF EXPENDI-
TURE IN THE MINISTRY OF FIN-
ANCE (SHRI B. K. GADHVI): 8ir,
I beg to move:

“That the Bill to authorize pay-
ment and appropriation of certain
~ further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1986-87,
as passed by the Lok Sabha, be ta-
ken into congideration.”

Sir, the Bil] arises out of the sup-
plementary appropriation charged on
the Consolidated Fund of India and
demands voted by the Lok  Sabha
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on the 24th November, 1986. This
involves a gross additiona:
5.00 p.v, expenditure of Rs, 3038.54
crores. Thig additiona] re-
quirement of Rs. 3038.54 crores com.
prises Rs. 136.40 crores for transfer
to State Governments, Rs. 75.42 cro-
Tes for Uniop Territory Governments
and Administrations, Rs. 14 crores for
foreign governments, Rs. 1228.60 cro.
res for release to the public gector en-
terprises which includes a loan of
Rs. 600 crores to Food Corporation of
India for carrying on a bufferstock of
foodgrains, Rs. 425 for additional ex-
penditure of Defence Services, Rs. 250
croreg for payment of arrears of sub-
sidy to Food Corporation of India,
Rs. 600.07 for additiona] requirement
on implementing the recommenda-
tions of the Fourth Pay Commission as
well as payment of bonus and Rs.
309.02 for other items. The details
of the Supplementary Demands are
available in the document laid on the
Table of the House on 11-11-1986.

The question was proposed,

SHRI MOSTAFA BIN QUASEM
(West Bengal): Honourable Vice-
Chairman, the Appropriation (No. 5)
Bill, 1986 relates to the second batch
of Supplementary Demandg for
Grants involving a gross additional
expenditure of Rs. 3038.54 crores. 1
am aware that a discussion in this
House on Supplementary Demands for
Grants provides us with an opportu-
nity to make an appraisal of the pre-
sent economic situation of the coun-
try, and that will be taken up in this
House during the next week. There-
fore, T resist myself in doing that ass-
essment. What I would like to ob-
serve is this that the second batch of
Supplementary Demands for Grants
is going to augment the already exis-
ting Budget deficit for the current fin-
ancial year. You are aware, when
the honourable Finance Minister came
up with his Budget for 1986-87 there
was an initial Budgetary deficit of
Rs. 3650 crores. Now through the
first batch of Supplementary Demands
for Grants during July this year an
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amount of Rs. 666 crores wag added
to that and through thig second balch
of Supplementary Demands  ior
Grants up till now the total Budget
deficit for the current financial year
is going to reach an almost alarming
figure of Rs. 7325.54 crores. It is
quite reasonable to believe that be-
fore this current financial year ends,
‘ne Government wil] come up with at
least one more Supplementary De-
mand for Grants and keeping in view
the recent trend in the actual Bud-
get deficit of the Centra] Government
during the lasgt several years where
at the end of each financial year the
actual Budget deficit hag always ex-
ceeded the estimated Budget deficit, I
am afraid of thinking to what height
the gectua] Budgetary deficit for tne
year 1986-87 will reach. Now the
question is: How does the Govern-
ment propose to meet this huge defi-
cit? I am sure that the Government’s
acclaimed improvement in the quan-
tum of tax collectiong during the re-
cent montls ig not going to touch
even a fringe of this huge deficit. Ho-
nourable Minister for Expenditure,
what else may be your way to absorb
thig huge deficit? Now let us have a
look at the achievement in food pro-
duction during the last severa] years,
I would like to remind the honour-
able Minister that so far as food pro-
duction is concerned, it reached the
peak in 1983-84. In the course of the
last two succeeding years you have
failed to reach that peak. The target
for 1984-85 as the last year of the Sixth
Five Year Plan was production rang-
ing between 153 and 156 million ton-
nes while, in fact, the achievement
was no more than 146 million tonnes.
That is your achievement. That
is our achievement. So, viewed
from al] these angles, I am con-
strained to observe, Sir, that this
budgetary deficit is going to prove
further inflationary to the utter
dismay of the millions of the com-
mon people of our country. You are
aware that during the first half of
the current financial'year, the Whole-
sale Price Index had already register-
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ed an increase of 6.3 per cent and
thig increase is more thay double the
rise of 3.1 per cent for the

same
priod of past year, This ig the
position so far as the Wholesale

Price Index is concerned. But the
Wholesale Price Index matterg little
so far ag the poor people of our
country are concerned. The Whole-
sale Price Index appears to them to
be a jugglery, a statistical jugglery.
They are concerned with the rise in
the Consumer = Price Index. You
know, Sir, that by this time of the
year, the Consumer Price Index has
already registered ap increase of
about 9 per cent, The most trum-
peted economic and fiscal measures
of the Government has resulted in
a total failure so far ag arresting the
price rise in the country is concerned,

Sir, we all know, and it is our
commoy exXxperience also, that a con-
tinued excesg of non-Play expendi-
ture over Plan expenditure results in
the aggravatio of the price rise in
the country and it results in some
spurt in inflation in the counry. I
am constraineq to say that even in
this mini-budget in the form of the
second batch of Supplementary
Demands for Grants, the Govern-
ment, particularly the honourable
Finance Minister, has not been
cautiong enough to make even a
slight departure from this undesira-
ble practice. So, I fail to understand
what the Government is actually
going to do to mitigate this huge
problem of price rise which is
. causing so much misery to the com-
mon people of our country, What
occurs to me and what our learned
colleague, Comrade Nirmal Chat-
terjee, hinted at yesterday during the
Question Hour, ig that in order that
the budgetary deficit may not be
catastrophic in terms of inflationary
pressure, you are building up huge
trade deficit ddspite a fall in our
foreign exchamge reserves.
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SHRI B. K. GADHVI1: Not B‘udget
deficit, but trade deficit.

SHEI MOSTAFA BIN QUASEM: I
am sorry, it is trade deficit. So, you
are building up a huge trade deficit
despite a fall in our foreign exchange
reserves,

Belonging to the Opposition, what
at best I cap do inside the House is
io warp the honourable Minister and
the Government of India that such a
move iz fraught with consequences,
dangeroug consequences, so far gg our
economic development is concerned.

I seek your indulgence to dwell on
iwo or three major items of Demands
eutered in the Supplementary De-
mandg for Grants and one such
Demanqd relates to an expenditure of
to implement the
rccommendationg of the Fourth Pay
Commission, Sir, I am not going jnto
the details of the so many yet to be
fulfilled demands of the Central
Government employees vis-g-is the
Fourth Pay Commission’s Report, But
what I want to put on record is
that the Fourth Pay Commission has
this time refused to accept the long-
standing and legitimate claim of the
Central Government employees in
the country to be treateq on par with
the employeeg of the public sector
undertakings. The necessity for this
expenditure, is the direct outcome cof
the bad management of the economy

"by the Government of India which

in turn hag resulted in tremendous
price rise and which has let loose
an inflationary spiral in the country.
Thig necessitated a revision of the
pay scales and allowances of the
Central Government employees. But,
Sir, you will kindly agree with me
that six million State Government
employees are also the direet victims
of your policies resulting in the
tremendoug price rise in the country
now. And they are also demanding
parity at the present moment with
Central Government employees. Sir,
we have repeated pointed oui in this
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august House that the State Govern-
ments, al] the 23 State Governments,
of our country are starved of funds
mainly because of continued and
calculated intrusion by the Central
Government in the areas of fiscal
operation of State Governments. In
spite of their best wishes, they are

not in a position to meet the legiti-

mate demands of six million State
Government employees in different
States of our country. And you
know, Sir, that the State Govern-
ment employees in U.P., in Rajasthan
and in Andhra Pradesh. have staged
a strike and are continuing it, to
ventilate their demands and to get
their demands fulfilled. So I would
strongly urge upon the hon. Minister
and, for that matter, the Central
Government  that you should make
substantial grantg to the State Go-
vernments go that they can instil some
sort of parity between the State Go-
vernment employeeg and the Central
Government employeeg in respect of
their salaries, in respect of dearness
and other allowances, in respect of
fringe benefits and other primary
benefits, The hon, Minister should
take note of it.

The other thing which I woulg like
to refer to is that an amount of Rs.
600 crores has been earmarked as
loan to the Food Corporatio, of
India for cadrying buffer stock. Sir, I
am not going to discusg the rationa-
ity of the change which has been
made by the hon. Minister in these
Supplementary Demands for Grants
because thig is for the first time
that the Food Corporation of India is
going to get budgetary support lor
carrying g buffer stock. But the
point which I want to make — I
woulq rather lik, to reiterate what
we have been sayving in this august
House during the last few yearg — is
that the Foog Corporation of India
ig getting a huge stockpnile of food-
grains, and that has reached 28
million tonnes. Sir, one thing must
be clear that if one would like to
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draw satisfaction from this huge
stockpiiing of foodgrainsg with the
Food Corporation of India, that might
not have been there if th, teeming
millions, poor people of our country,
were provided during these 39 years
of our independence, with the mini-
mum purchasing power to buy food-
graing at a price at which these are
offered for sale, even at the present
subsidized price, in the market. So
thig is a separate question. Bu® there
is a huge expenditure involved in
carrying this stock. Sir, I am sure,
vouy will kindly agree with me that
this stock is sufficient to meet the
emergency of any drought or of flood
in a particular year, On th, other
hand, a huge sum ig involved i1
carrying this buffer stock. Why
should not the Government allot
more foodgraing for NREP and
LRGEP so that g further dent can be
made on the unemployment problem,
particularly in the rural areag of
thic country? The hon, Minister
should also carefully note this and
try to implement and try to allot
more foodgrains for NREP and
LRGEP and other poverty alleviat-
ing programmes.

With_ these words, Sir, opposing the
Appropriation (No. 5) Bill, 1926,
because of the policies pursveg by
the Government, I conclude,

SHRI V. NARAYANASAMY (Pon-
dicherry) . Mr Vice-Chairman, Sir,
thank you very much for giving me
thig opportunity to speak on this Ap-
nropriation Bill.

Sir. 7 would like to support the
Appropriation Bill and the Supple-
mentary Demands for Grants sub-
mitted by the hon. Finance Minister.
Sir, T would like to submit that the
Minister claims iy these Supplemen-
tary Demands Rg, 3038 crores for the
nurpose of meeting several demands
which have been described in the
Schedule. In the Defence allocation
about Rs. 900 crores has bezn given,
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and in the case of the Food Corpora-
tion of India Rs. 600 crores hag been
earmarked for the purpose of having
more buffer stocks, and, thirdly, to
meet the unexpecteg demandag of the
Fourth Pay Commission, recommen-
dations the Government requires a
sum of Rs. 600 crores, Sir, even in
the Seventh Plan, we have earmark-
ed huge amounts for the agricultural
gector. Agridultural subsidy alone
rung into 3700 croreg in 1985-86. In
1986-87 also, the Government dia not
deviate from ijtg policy and agricul-
tural subsidy has been given prime
importance because of the belief that
it will result in more production, Sir,
1 woulg like 40 submit that in spite
of the subsidy, the growth rate in
wheat production in 1985-86 has been
only 6 per cent and the kame is
equivalent to the growth in previous
years, But in the case of paddy, the
produclion has gone down and it was
2.8 per cent in 1985-86. But the
worst part of it is that in the pro-
duction of pulses, the growth rate is
only 0.6 per cent. Therefore, the
Government has been giving fertili-
ser subsidy, subsidy on sugarcane
and gubsidy on pulses, In spite of
these things, we find that the produc-
tion in the pulse sector is very poor.
Therefore, I would like to suggest to
the hon. Minister that the Govern-
‘nent should consider the proposal for
Jjviding the areas into two cate-
sories, The big jandlords should be
denied any subsidy. The Govera-
ment is giving uniform subsidy to
small and marginal farmers and also
to big landlords. Most of the subsidy
ig eaten away by the big landlords. In
order to avoid that, the Government
can consider the proposal for con-
tinuing the subsidy for small and
marginal farmers. But the subsidy
for big landlords shoulq be discon-
Yinued, Fifty per cent of the subsidy
can be saved in this way.

.- Now, I come to dry land farming.
For getting more production of
pulses, thy research centres shoulg be
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encouraged. The Government should
encourage scientists by giving libe-

ralised grants so that they may

evolve new technologies in order to

increase the production of pulses.

The Government should also give to

the agriculturists whatever may be

the investment for adopting mew

technology which should reach the

agriculturists, Nowadays, we find

that the new technology which has

been developeq does not g0 to the .
farmers. Therefore, i drylang farm-

ing, apart from the subsidy that is

given by the Government, these

three factors must b considered by

the hon. Minister.

Sir, I would like to say that energy
generation the Government expects
130 billion units thiy year. But the
total requirement seems to be 209
billio, units. Wg are short of 9
billion units. Therefore, our thrust
must be on nuclear energy. They
khould set up more nuclear power
stations. At the same time, they
should utilise the existing thermal
powed stations and hydel power pro-
jects so that we get more power for
the purpose of developing our jndus-
tries.

Sir, I would like to go to the
sector of industry, In the industrial
sector, the growth rate is 8 per cent
which wag fixed for 1985-86 and
which the Government has mnot
achieved. But in 1986-87, up to
September this year, the growth rate
hag been only 58 per cent. Last
year’s target hag also not been
achieved so far i bkpite of the' libe-
ralised policy of imports which has
been, adopted by the Government for
getting more capital goods for the
purpose of developing the industrial
sector. T woulg like to kay that the
medium industries and large scale in-
dustries are mot concentrating more
on exports. This iy very important.
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Though they are fully utilising what-
ever assistance that has been given
by the Government, they are not con-
tributing for the export of the goods
from our country. But, 1 would
like to submit that the small scale
sector are doing very well, and the
thrust must be givep to the smail
scale sector and incentives may be
given to the smal] scale sector so
that there will be more production in
those areas.

Sir. I understand the difficulties
faced by the Finance Minister and,
therefore, the present Supplementary
Demands have been presented. Sir,
the Centre is actually facing the
financiag] constraintg because of three
aspects. One is the heavy burden on
the Defence sector which was origi-
nally about Rs. 8,728 crores that was
earmarked for thig year. Now, that
has gone up to Rs, 12,000 crores. An
additiona] burden of Rs. 4000 crores
hag beep put on the Government for
the purpose of the Defence isector.
Secondly the interest rate has been
increased by one per cent as per the
recommendationg of the Chakravarty
Committee on Monetary Reforms.
Thirdly, an additional burden has
been placed on account of the Fourth
Pay Commission recommendations.
Therefore, the hon, Minister's claim
for Supplementary Demands is
actually justified. And, Sir, T would
like to say one point about the
existing thing. Three-fourths of the
entire fund hag been allocated for
the non-plan sector and one-fourth
has been allocated for the plan
sector. Sir. I would like to submit
before the House that in the Plan
sector, the allocation is very low
and, therefore, the hon. Minister
should give a reconsideration to this
issue.

Sir, I would like to further state
that the Finance Minister hag taken
up the herculean task of unearthing
black money and raiding industrial
houses who are evading taxes. And
we have to appreciate and we have
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to congratulate the Finance Minister
for doing this, for bringing out black
money which ig actually a menace to0
our economy. Therefore, my congra-
tulations go to the Finance Minister
in _that respect.

Sir, I would now like {0 submit
swbout my State because ours is a
Union Territory which has been
directly under the control of the
Central Government. I would like
to submit that it was originaily ruled
by the French people, Still there
are more than 20,000 French citizens
wing ir Pondicherry. And our State
is the first State in the per cupita
I1come, But we have been demanding
right from the beginning, right from
1947, and even in the last Assembly
fiession also in our Assembly a re-
solution was passed demanding that
Pondicherry may be given B-2 status
because the benefits are not going to
the Government employees, top the
agriculturists and to the industrial
sector. When I wrote to the Central
Government, we received a reply
saying that the population has not
reached more than six crores. Sir,
they are considering 1971 census, I
would like to submit that the present
population is more thap six and a
half lakhs. Even a gmall territory
like Mizoram

THE VICE.CHAIRMAN (SHRI G.
SWAMINATHAN): Is it six crores or
<ix lakhs?

SHRI V. NARAYANASAMY: I am
sorry it is six and a ha!f lakhs. Even
to a small territory like Mizoram which
has a population of four lakhs, they
ere giving the Statehood. Therefore,
this may be considered by the hon.
Finance Minister for the purpose of
giving benefits to the Government
employees and also to the agricuitu
rists. Sir, T would !jke to submit that
since the Central scales of pay are
applicable fo our State, even in the
Third Pay Commission Report there
was a lot of bungling and the Govern:
ment servants have not been gjven
the scales of pay on par with ofher
Union Territories. And they have

P
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given several representations, Even in
the Fourth Pay Commission Report,
the recommendatjons of the Third
Pay Commission have just been carri.
ed out. There are a lot of anomalies
because of the amalgamation jnto 37
categories of the original 160 catego-
ries. The persons who are working in
the various Departments are aggriev-
ed in their pay fixation because of
amalgamation of these categries in
to 37. In fact, Sir, I hav written to
the Fiance Minister specifically men-
tioning the wvarious categories for
which the pay anomaly has to be re.
ctified. But I received only an ack-
noweldgment; so far I have not recelv-
ed any positive reply. I wouly like
to submit that since they are  going,
to finalise it within a week or so,
before doing that I would urge upon
the Finance Minister to congider the
anomaly which is existing in the pay
scale of the Government employees of
the Union Territory of Pondicherry.
Sir, the people in the Karaikal region
have been telling time and again
about the Kauveri waters. Nowadays
monsoon has fajled in Tamil Nadu
and in Pondicherry also. We are
not in a position to get proper water
supply for agrlculture in our area.
Sir, our Government also requested
the Central Government for a grant
of Rs. 2 croreg for the purpose of
giving benefits to agriculturisty and
farmerg but so far we have not re-
ceived any reply from the Govein-
ment for the agricultural develop-
ment in the area and the people are
suffering due to drought. (Timeg bell
rings).

Sir, I will complete within a few
minutes. The Anglo-French Textile
mjll was closed by the private mana-
gement about three years back and
it has been reopened now by the in-
terference of our hon, Prime Mjnister
about six months back and the amount
of Rs. 12 crores wag allocated in the
last gupplementary budget, We had
actually requested for Rs. 18
crores for reopening the mill but the
Government hag sanctioned only Rs.
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12 crores, The workers are  being
retrenched and the Government has
to pay compensation to them. This
mill has been taken over by the
Pondicherry Textile Corporation and
they are running the mill and work-
ing capital is also required. Therefore
our Government requested, the
Central Government to give the addi-
tional] amount of Rs. 6 crores. This
request may be cnsidered sympathe-
tically by the hon. Finance Minister
because the mill hag started working
and producing clothes only two menths
back and we feel that this unit will
definitely earn profit.

Sir, coming to the industria] growth,
I would like to submit that in the
Seventh Pfan for Pondicherry about
20 major industrieg have been alloca- -
ted. Now we have completed about
one and a half years of the plan period
but so far no industry has come up.
Apart from that no public gector unit
is there in Pondicerry. As you know,
is there is a  sizable number of
educated unemployed in our State
and they are suffering for want of
employment and at the game time
their potential! is being wasted.

Sir, jn the tourism sector I —may
submit that just as in Madras we have
the Marina Beach, in Pondicherry we
have also got a very good beach but
tourisms not being  developed in
Pondicherry though it had been de-
veloped prior to 1974 and at any rate
till 1979 it wag there. Now the
tourigm industry has been  fotally
neglected in the State and funds
have not been allocated for jt, When.
ever we aproach the Central Govern-
ment for the purpose they put forward
the constraint of resources before us.
Sir, we must take steps to fully utilise
the potentia] of tourism in the State
and taking into consideration the im.-
portance of the State which was ruled
by French people because of the very
good architecture that is here and
apart from that Aurovile is there
and Aurobindo Ashram is there Loo-
king at all tege aspects it will be
realised that it is a place of tourist
importance and, therefore, funds must
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be given for the purpose of tourium
development in our State.

Sir, at the time of discussion on the
railway budget a demand was raised
for having the train which was there
earlier but later on which route was
closed. Thig train Madras—Pondicherry
L'xptess train  between  Madras and
Pondicherry has not been  running for
the last two years, When the guestion
of restoration of this train was put
to the hon. Railway Minister last time,
he dijd not reply to it. In this connec
tion, I would like to submit that this
train service may be resumed because
it  has a potential route as it goes
throughy Villapuram from Madras to
Pondicherry and it will thus benefit
both the States, Therefore, Sir, this
proposed  may be considered very se¢-
riously and thig train service may be
resumed.

Sir, the other aspect is the civil
aviation. We have been requesting the
Central Government to have at least
the Vayudoot service. I haq written to
the hon, Minister of Civil Aviation. I
had also brought up a gpecial men-
tion on the gubject and I wag informed
that all arrangements will be made
for having the Vayudcot service in
July 1987. But till now nothing has been
done. I urge upon the Minister to
make the necessary arrangements for
the purpose of having the Vayudoot
service ag early as possible. Though
the foundation wag laid in 1980, noth.
ing has been done so far in respect of
this particular proposal Therefore, Sir,
I woulq like to submit that these are
the main demands which relate to my
State and I request that these may be
conceded and I support the Appropria-
tion BiMl and I also support the hon.
Finance Minister for  having taken all
possible steps to unearth the black-
money, Thank you.

SHRI ALADI ARUNA aqliag V.
ARUNACHALAM (Tamil Nadu): Mr.
Vice-Chairman, T would like to say a few
words on the Appropriation Bill, 1986.
The Ministry of Finance is taking most
important steps to improve the financial
position of our country. Fruitful steps
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so far taken by our Government are like
the announcement of long-term fiscal policy,
introduction of MODVAT, effective raids
against the tax evaders and extension of
various amnesty schemes. In spite of all
these things, our financial position is far
from satisfactory. It seems that the Minis-
try is not so serious about improving the
position of non-plan expenditure. In
1977-78, under non-plan expenditure, the
amount was Rs. 5954 crore; now it has in-

creased to Rs. 25,996 crores. In this
second supplementary demand, non-plan
expendilure is Rs. 2225.96 crores and

plan expenditure is
crore.

merely Rs. 787.56

Ano:her thing is, the Government in-
stead of mobilising the resources by im-
proving the quality of administration and
utilisation of the insialled capacity, it 1s
always concentrating its capacity to in-
crease freight rates and other charges. For
example, the hike in freight rate by the
Ministry of Railways is to the extent of
Rs. 1000 crores by one stroke and there is
a proposal of the Ministry of Communica-
tions to increase the rental charges and
installation charges and to increase the
price of envelopes and inland letters.
There is also a proposal to increase the
price of vanaspati. All this has caused
great hardship to the consumer. You
know, Sir, already the prices of various
commodities are at the abnormal level.
Since 1970-71, the prices of commodities
rose by 270 per cent. Increase in the elec-
tricity charges is 444 per cent; increase in
coal price is 670 per cent; increase in pet-
roleum price is 1642 per cent. Because
of these abnormal increases, we find unex-
pected inflation in the country. From the
year 1970-71 to 1985-86, the annual ave-
rage rate of inflation is 9.120 per cent,
and because of this inflation, the purchas-
ing power of the rupee is declining every
year. In July 1984, the purchasing power
of the rupee was 17.09 paise; in 1985 it
declined to 16.26 paise; now in July 1986
it has declined to 14.97 paise. The level
of inflation has affected the purchasing
power of the rupee.

Another unavoidable burden to our Ex-
chequer is the payment of interest by the
Central Government. In 1984-85, it was
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merely Rs. 4974 crores but in 1986-87 it
has increased to Rs. 8700 crores. We
have invested Rs. 40,000 crores in  pub-
lic sector. But what is the acival
or net income that we have  generat-
ed? The actual result is very poor. As
per the Expert Commitiee, the minimum
net profit must be generated to the level of
9 per cent but we have generated out of
Rs. 40,000 crores, a net profit of only
Rs. 95 crores, that is, .02 per cent. In
this second supplementary demand, provi-
sion has been made for various program-
mes, projects and schemes and plans. Loan
facilities have been made for the Gas
Aoty of fmita Lad. for K. 467 crores;
for Food Corporation of India, Rs. 600
crores; for Fertilizer Corporation of India,
Rs. 36 crores, and for Delhi Transport
Corporation also. But unfortunately, you
have not made any provision for the open-
ing of the closed sick mills, In Tamil
Nadu, about nine mills have been closed
due to various factors. The Government
of Tamil Nadu has written so many letters
to the Central Government for financial
assistance. The mills which are closed in
Tamil Nadu are: Vasantha Mills, Bhavani
Mills, Radhakrishna Mills, Padma Mills,
Akshaya Textiles, Tamil Nadu Spinning
Mills, Ramakrishna Industries, Mettor
Mills. These mills have remained closed
for the last few years. Nearly 7,000 emp-
loyees have been thrown out of employ-
ment. The Tamil Nadu Goverament have
repeatedly asked for financial assistance. But
the Central Government is not coming for-
ward to help the Tamil Nadu Government.
The Central Government is putting a con-
dition saying that the amount to be given
as financial assistance to the State Govern-
ment will be adjusted in the Plan alloca-
tion. If you adjust this in the Plan alloca-
tion, the entire development of the State
will be seriously affected. Already, as a
result of the jntroduction of prohibition,
leading to the closure of arrack shops, the
Tamil Nadu Government has lost nearly
Rs. 250 crores. Under these circumstan-
ces, if you adjust the financial assistance in
the Plan allocation, it will cause a serious
setback to our finance.

Therefore, I would request the Finance
Minister to come forward to give finascial
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assistance for the nationalisation of the
sick mills. In this connection, I would
like to point out that you have helped the
U.P. Government, that is, in Kanpur. You
have given liberal financial assistance for
the nationalisation of the mills in Kanpur.
The same generosity you have not cxtend-
ed to the Tamil Nadu Government. At
least in future, I would request the Finance
Ministry to consider our request.

In the Supplementary Demands, you
have made provision for subsidy facilities
for various sectors like the Cotton Corpora-
lion of India, Rs, 12 crores; Bharat Gold
Mine Limited Rs. 2.33 crores; Subsidy on
buffer stock of sugar Rs. 8 crores. Wz
are na¢ agaiast tiis. We wefcome s, A¢
thg same time, on behalf of Tamil Nadu,
we want subsidy for giving rebate to the
handloom industry.

Sir, as you know, handloom weavers are
next to agricultural workers in India. QOver
20 million people are engaged in the hand-
loom industry. But their income is very
poor. In the beginning, the number of
days of rebate was 30. Then, it was in-
creased to 45, Again, on the reguest of
the Governments of Tamil Nadu, Andhra
Pradesh and U.P., it was increased to 60.
But Sir, without any justification, without
any fair principle, you have reduced the
number of days of rebate to 30. As a
result of this reduction, stocks worth
nearly Rs. 100 crores have accumulated
with the co-operative societies in Tamil
Nadu. This year, you have made a pro-
vision of Rs. 4,921 crores for various sub-
sidy schemes. Out of this, you could have
come forward to help these 20 million peo-
ple. But you are still adamant and you
are not relaxing the policy. Therefore, I
would request the hon. Minister to recon-
sider this and restore the number of rebate
days to 60.

Another important problem in regard to
the handloom industry is in the case of
the real Madras handkerchief. Do not
think that this is only a small piece of
cloth. This has a length of 7 yards. This
is considered as a national dress in Nigeria
and there is a good market for this in
Nigeria. Bven Japan and Korea attempt-
ed to imitate. Tamil Nadu and Andhra
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Pradesh in 'regard to this handloom cioth
but they have failed. Because of its atirac-
tion, the excise duty in Nigeria on this
Madras handloom cloth is 200 per cent.
Despite this, the market in Nigeria s al-
tractive. Unfortunately, because of the
coup in Nigeria in 1983, some difficulties
have arisen for our exporters. Therefore,
they have asked for relief such as waiver
of interest, penal interest and cupital sub-
sidy on pre-shipment credit. Our Chief
Minister and our Minister for Handloom
have represented this matter to the Finance
Ministry, but so far you have not taken
any favourable action. Therefore, to pro-
tect the interest of the 2 lakh weavers who
are engaged in the production of real Mad-
ras handkerchief, you must come forward
to extend necessary help.

Yesterday, General Secretary of the
Communist Party of the USSR has come
on a visit to our country. Yesterday we
have received the General Secretary, Shri
Gorbachev, with avalanche of felicitations
and we are much pleased with his visit.
There is a proposal with the cooperation ot
USSR to open three thermal power units
at South Arcot district in Cuddalore with
a capacity of 210 mw per unit. The
total generation of power is estimated to
be 630 mw units. It is a joint venture of
Tamil Nadu Electricity Board with the
Government of USSR. Tt is under the con-
sideration of the Centre. It is a correct op-
portune—1 would like to remind this
House—if you speak about these important
proposals to the head of the USSR so that
the proposals could be materialised,

With these words, 1 conclude.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Shri Rudra Pratap
Singh. 1 would like fo inform the hon.
Member that we are going to adjourn at
six. So, he has to conclude within that
time. Even earlier he can conclude so that
one more Member could also speak.

Tre ¥7 waw Yag (sovwew) -
TRNT  SUFATEAST o, H  WIGET
T ¥ ool g, S A qEet
fafrarr  fagas, 1986 oav T
fra= % wve $W §1T waaw
2V H THFT YT T B @I
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AT, AFAIT Feeq ¥ AT
¥ wgrg gm f& faatfa qm
FI AT & gHew Wiy ¥ @y ¥
IFAE AT wLH Fv oagert  fady
qir-faog & e ®, fw a@
aramr W fay W Y wrgvEwEar
3 T fam @ wwi Fa,
s owew faEe &1 9FE
FAT AEAF  qUdF T AT qigw
IUERT BT 1 wHog § e
fa=me m@ RegeT  wgeAqw fama
I He fEEre ¥ gigew AeEgeaqel
faawr &7 7wt aw  @ifgg @A
geFfaq Faav

JWY, FEAvIw § WY 3q ®
@ guEEET 9 &N
oI TS MET WU &7 g9 S|
fag  am€ T awm, S SRR
TIREAT T FT FEAAIT 9T
W Bl ARA A W qq"
e §, SR W oeqle od
qTHg WG &y 9ERfg w1 owmiw
fry &1 ¥ s\ faur @ AW
AT &1 AYRfa & @ AR 9w
Haga ¥ wgdr wfw &y %’ | T

S & Hegfg % faeme @ & e~

dxer  F, wE@ ¥ AR S
W oA aTaaw 2 ' arwfas
faqrr W@ #1 JEar &1 WTEET,
ATHIEAT HIR  ATTEFRAT F WIE
T AL | T SARY FAT ST
& ofom § 5 fag Haww &
ITHT ATEAT, SH% 99T #T ;T
LT T WA AT WEW IWAT Y
MEWFAT &I 2§ I@T g o797
difrg faor sowal ¥ gRsfaw
faqeT f1 IgERT AT F AT
fadrr sragw frar ¥ 1 W
HeA ¥@ 49§ wgAEa gnm fE
WE F TEAT AT ATARHER
ugar &7 fear ¥ giewfas frar-
FAY  WIN Agd  UF  AATHITAY
afT &1 frigy wwr & 1
qeFEfr  oF were mg‘agur TEg
gy & Uw  Oegeg qaeAue
fawr 21 aiEwfew owar A femr
q g\ S gug guEfaE
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[s10 &7 yq17 fag)

afg N WA LW gE@ A}
afas wmawwT oA § 1 e
@ 5 wwdm @ #ram g,
G ¥ g giesfos FE &)
TIOAT FY AE F 1S G AR
W oguey YR uF  FwR-weriaw
gai & gfmfag - frar w@rEg o
A, & wgar a1 F @ W
G F §AE W IW gl &

wmer & feg Fw F g saw
&1 = frg F=-wwmfsa &@a #50
aftafag  fear T &, wweg ®
grmar g & S@ farare 9 SmAr
T F dgYed WY H AR FEAT
gqus & sud  faeaw ®
q WY ATFANY §ET R eA
Fa9 I AW A W A AT
WigaT § o™ omew & wew
fegm wgeat 7 afk s §w
giegfas a1 #k Sw fRg A
¥ § 93T HIT KT GT IeE-
smfed s@  afemfaa fear mm g
ST weugd fear R Q1 SR
gr g fr feedit  Fw—ranfaa
i) m‘aﬁ% fodt ot Fx

FE-AAET & 7 T & F5 7 7@l
Ty g, gy St feafq & ag quiaarn
fww &1 Wmﬁmwaa\m
f& 3o 07 93w WR FEywmlieq aq
gfww’rsﬁm &gt W gleafag fHar w

| FE¥y AL HR AT T AT FE
it giafaa w¢ f@r wr &) 6l
SFC § ATY WX FARES H A
= ¥ wlwiea & {qav wr &
T wF ARy AR (Eg s
¥ ¥ afwiea a7 f@@n ww

e e B B0 VL R SSTLE
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£ wdw weElE ) mmEvd e
TSI &1 A dal ¥ fawiloa &%
fear mar &) a8 sga @ (awa g
R fqIr ¥ & YW FEAT
FE-TET AT FT UF g dE W
almfwa fwar ST %n(aq a7 |
aiepias g w§ Haga # gl
# gies{aw wwar 1 gfte ¥ ag lawree
nﬂefw-ﬁqeﬁ?rwaghl TATT TIH(T
#ﬁ‘ﬂwmr%iaﬁ giep T a0 A0
IR lwa 9 - faey w IfEw
T TEAT T2 GEF'q F WA FT (AR
g ad 1w, TvEY, 3@ T AT
FTT & | T GHA AW T AT Fewl W
fawmifaa (w7 g ot Sogge @ww
AT IF B g 9% gAfgare FT A )
w*rfr  wfaw 7 w0 & g
FHTL QU T |

A, 77 gA™ g (& a9 & ¥
gara, gfearm, fearaer wiw, o,
FTEITT, FEE TIT (5ot &1 airiag
AT STAT AT 9T ) g o@" o
fagre, sy, iwFpe B Tivew T
w1 T gtae (war smar =rfge o o
AR & | sty FAleH, e, giwere
qEAY, N AT [AHETT ’»ﬁ‘{
we v afmleg [Far smr =nige
mﬁ'{wg“rfwmal s+ fay-
:r LA W qWIg AT qIgW 1 A
9 | a9, Furaa, Ay fagy i
TEEAY W fAAR #1 whafaa
forar w7 =T o7 #HR 979 S A
FaA TSI T @I ST ATfQ AT
AT 93 & § I T HT Weq 2
#r T@r st IfET S gar oo
a@d @@ A Eqd, "I,
TrT, W AR AT F#:oW@AT ST
HT ATEET grar 1 ygY W} AW
9T @ad ' F AT W T &
H3q § gafaae {Fur sar  Swnl
ZNT | TE T wieplaw el F 9y
¥ ga 1 Slww fawrea g @@
W, A7 3G F AT FA I8 g (%
qiegfew aat &7 (AW T8 SEIT
foar war & & & st gar wEy Wy
'{rai’ra'a?r'mfaﬁrﬁsaaﬁw%
grd & omu fge wadm geqT &
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W&TWﬁwgmaﬁ q5g &
ag FEAT ATEAT § (% @A 21 HATIIHY
%wfwwmgww:am | EaAT
TRTEETAT & Ay @ (F s iy
g 9% T (T 197 €, § 97 igagrar-
QEF FEAT AT (F AT A7 97 "qET qE
g a1 [Afga wardl & | = fawem &
1 wigey ¥ W= F1 UF AREAF
THT FT ATAAT FTAT 90 A 59 F
FY FTT ATA HIFTU T L TG FHY
&AW1 A4 FW | O qE oA (w
gAY WIAF HTgW AATEg % gAY
gamrwa”ra“rarfagwacﬂqu
I G W qg FTOIAATRA FHAY
st & mieptas [F9W 970 ey
TSt AT ST AT GITHTAT F HTATT
JAT TF F 1GART F AT AT H
qEFia & AN H JAT IW F HAGA
H AT 3AT AMET FL FIAT |

¥ wadm (Fw "5dr St &0 "I
(a0 watem & dag @l waq WA
®'FgAl &1, (A9 FATAA F1 AT FT 3H
g AT FUTE I WrgAT g iF :roﬁf
qiEF aE (F9T & "Eed TT qHAT 2
T WA &1 AT FEIL JAaT HT
oTawEATd &, IF &1 ST WFHET
IF FT AT GTEAHT g, SH &I, HE
& AT H Y@ gY AT wATAT
g &7 gear ¥ Iy H, {aeffear &
Y H, FUGAEF  TIAET T
¥ FE OFT W E | OUH T AT Ay
yeerar & (% o & gara & 6k
g oI #1 Wlaggar € I @y
#3gfaq_snfeat F a # sggleas
FAEat & Fv ¥, tr(gmﬁ F
gga #, gawi & d97 § AR (4w
FT F dFy W, gwtw (4w waraq
gAage IT WTM F A@ TH A
UG ST Dt IR U LR
fm | g %T ot 2T "HE gAY
X & SN OIFAT AT g IEFT 8q
TEHAT FL gD

AFFIT, TF & FATY Te09 9H7
ST HEWIT gNar g, I
F ST WEFW AT g, S WLAT I
Z, ot (adq av & &1 usga av g,
I AR fawg wam femr & Ak
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o FEAFT § [qax € q9€ 1)
fsc o £ 3 39 I & TAT 3 %
T AR TAAIAATE qATST &Y
FLuar & [9e 9iqag g A gRiaq §
A7 IHT F AT GATL a7 HAT S,
gara {aw "awom (3w @& 2,
g9tz g W FERT g ) T@ GAT ST
fafaam (agas wwdw @aT F G99
gegq (Far 7 &, § 98 F aFA§ [F
Iad a1 1 ulw garaat & (@ wEn
T &, B SueT weqaq fwar &, A A
TH 917 FI GFAEF FF %A1 §, T4
aTa 1 (FeaagE® Fg aFar g (% gar
Fdl AEEA A g WR?rrg(arf fa=me
FIF, agqa\a—rararz FF g8 FIFART
(qeas agl geqq [&ar 2+ & rTm
aiaar g f& s\ weEm o
safgar &1 g, T@ AT F( AW '(@'T
g 5 &t age wawas =T 3, (SasT
g4y gETYT 3w AT WA & Wig
g Wi & faww & @ g, (97
Fal &1 7 § {garg adl (war =
qHEAT §, TFE & TH g9 § A1
{ar mar 21

o |, AT, § H qiAAT 9ET
w7 ulgs /7 ¥ =g, (@<t &1 oF
TIATE 9FT 9T 91T AT FEM——

T {99 H AT S§ S &,
M T@r S FEq MG I WA a&r |
g g At W1 @, {gegEm,
o #1 (edy 1 359 &, 7EFT QT

¥ WK & Y H qET (agaw
F ZEA ¥ T FELE )

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Further discussion on
the Appropriation Bill will be taken up
tomorrow. Now, Shri Gadhvi will lay
papers on the Table.

SHRI NIRMAL CHATTERJEE (Wast
Bengal): I am on a point of order. Fox
the House, 6 p.m. is midnight. He is mak-
ing thig a practice to lay such papers or
the Houses i.e. at 6 p.m. of the day. Can’{
you request him to change this time?





